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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC notice to TN |
over hooch tragedy ‘

New Delhi: The National
Human Rights Commission
(NHRC) on Tuesday said it

had issued notices to the
Tamil Nadu government and
police chief in connection
with the hooch tragedy in

Kallakurichi district and
sought a report in a week.

The death toll in the
Kallakurichi hooch tragedy
climbed to 58 on Monday. As
many as 219 people have
been admitted to various
hospitals. The NHRC said it
had taken suo motu cogni=
sance of a media report that
several people lost their lives
after “consuming spurious
ligquor” in Kallakurichi. — PTI
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Rahul to be Leader of
Opp in LS, says Cong

ASAD REHMAN
NEW DELHI, JUNE 25

THE CONGRESS announced on
Tuesday evening that senior
party leader and MP Rahul
Gandhi will be the Leader of the
Opposition in Lok Sabha.
Announcing the decision af-
ter a meeting of the INDIA bloc
floor leaders at Congress chief
Mallikarjun Kharge's residence,
party general secretary in-
charge of organisation K C
Venugopalsaid CPP chairperson
Sonia Gandhi had writtento pro-
tem Speaker Bhartruhan
Mahtab, informing him about
the decision "Other office-bear-
ers will be decided later,” he said.

INTERVIEW

KODIKUNNIL SURESH
CONGRESS MP_SPEAK ER CANDIDATE

This will be the first time in

10 years that the Lok Sabha will
have a Leader of Opposition. The
Congress failed to get the re-
quired 10 per cent seats (54) to
CONTINUEDONPAGE 2
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¢ Rahul to be Leader of Opp in LS

secure the post in the last two
elections. While it had 44 Lok
Sabha members in 2014 and 52
n 2019, it now has 98.

In2014, Kharge wasmadethe
Leader of the Congress party in
Lok Sabha;in2019, the post went
o AdhirRanjan !

As the Leader of the
Opposition, Rahul will be the
Opposition’s voice in high-pow-
ered committees headed by the
Prime Minister for appointment
to key posts like the (B! Director,
Central Vigilance Commissioner,
Chief Information
Commissioner, chairpersonand
members of the NHRC, and the
Lokpal

"In the 18th Lok Sabha, the
House of the people shall truly
reflect the aspirations of the last
person standing, with Rahul
Gandhi becomingtheir voice. As
Congress president, | am confi-
dent that a leader who has tra-
versed the lengthand breadth of
the country. from Kanvakumari
to Kashmir,and from Manipur to
Maharashtra, shall raise the voice
of the people — espeqally the
marginalised and the poor, The
Congress party is strongly com-
mitted to protect democracy and
theConstitution by upholding its
eternal principles of justice, lib-
erty, equality and fraternity,”
Kharge saidon Tuesday.

At the Congress Working
Committee meeting in Defhi on
June 8, a unanimous resolution
was passed asking Rahul to be-
come the Leader of the
Opposition in Lok Sabha. The
Congress had then said that
Rahul was considering it.

With Rahul deciding to take
the post, the Congress —and the
Opposition — has signalled that
it will take onthe BJP aggressively
in the House. “If he didn't become
Leader of the Opposition, it
would have seemed like Rahul
was shying away from the
chance totake on thePM," said a
party leader.

Duringa recent press confer-
ence on the paper leak issue,
Rahul had hit out at Prime
Minister NarendraModi and said
the Opposition would be more
vocal in the House,

On the first day of the 18th
Lok Sabha sessionon Monday, he
said the Opposition “will not al-
low the attack on the
Constitution by Prime Minister
Narendra Modh and Amit Shah",
“Psychologically on the backfoot,
NarendraModiis busy saving his
government... INDIA's strong
oppositionwill continueits pres-
sure, raise the voiceof the people
and will not allow the Prime
Minister to escape without ac-
countability,” he said
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TN Govt, police chief
get NHRC notices

PIONEER NEWS SERVIGE I
NEW DELHI

he National Human Rights

Commission (NHRC) on
Tuesday said it has issued
notices to the Tamil Nadu
Government and police chief in
connection with the hooch
tragedy in Kallakurichi district
and sought a report in a week.
The death tell in the
Kallakurichi hooch tragedy
climbed to 58 on Monday. As
many as 219 people have been
admitted to various hospitals.
In a statement, the National
Human Rights Commission
(NHRC) said it has taken suo
motu cognisance of a media
report that several people lost
their lives after “consuming
spurious liguor” in
Kallakurichi.
Reportedly, a large number of
people including women are
under treatment in hospitals
and some of them are in criti-
cal condition. The content of

over hooch tragedy

the news report, if true, raises
a serious issue of violation of
the right to life of the victims,
it said.
States have the exclusive power
to regulate the production,
manufacture, possession, trans-
port, purchase and sale of
intoxicating liquors.
Accordingly, notices have been
issued to the chief secretary and
the director general of police of
Tamil Nadu, seeking a detailed
report within one week, the
statement said.
According to the latest reports,
as on Monday, the death toll in
the hooch tragedy surged to 58
while 111 persons are under-
oing treatment at
Kallakurichi Government
Medical College hospital. At
Puducherry 11 persons, in
Salem district 30 persons, and
in Villupuram district 4 per-
SO0S are undcrgoing treat-
ment at various government
hospitals, as per the authorities
from the hospitals.
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Amazon Workers Allege Inhumane Working Conditions Amidst
Heatwave, NHRC Orders Investigation

https://feminisminindia.com/2024/06/26/amazon-workers-allege-inhumane-working-
conditions-amidst-heatwave-nhrc-orders-investigation/

About 50-60 percent of the workforce in Amazon warehouses in India are women
who are forced to work under the pressure of inadequate breaks and impossible
targets.

The National Human Rights Commission (NHRC) has taken a suo moto cognisance
of the media reports on the alleged inhuman and difficult working conditions of
workers employed in Amazon warehouses. The move by the NHRC comes following
the media reports that revealed that Amazon employees working at the company
warehouse in Manesar, Haryana were compelled to take an oath to not take toilet or
water breaks during the record-breaking heat in May 2024.

For the past several weeks, workers working at the Manesar warehouse have been
in the news complaining about the lack of water and toilets as they were under
pressure to meet packaging targets.

For the past several weeks, workers working at the Manesar warehouse have been
in the news complaining about the lack of water and toilets as they were under
pressure to meet packaging targets. Apart from this, workers have raised concerns
over several issues including working in extreme heat, not getting leaves, meagre
wages, lack of health protection and not being allowed to sit or take breaks while
working, and the threat of losing work if they take a break. In India, Amazon has
about 50 fulfillment centres (warehouses) spread across 16 states, of which at least
6-7 are in the Delhi-NCR region.

The NHRC in statement has said, that if these incidents reported by various media
organisations are true, it raises a serious issue of human rights violations of workers
as per labour laws and guidelines issued by the Union Ministry of Labour and
Employment. Noticeably, the multinational e-commerce company Amazon has
invested more than US $ 6.5 billion in India. The warehouse in Manesar, Haryana is
one of the many owned by a multinational company in India.

According to the Amazon India Workers Association (AIWA), an organisation
working for the rights of part-time and full-time warehouse workers of all Amazon
warehouses across India, about 50-60 percent of the workforce in these warehouses
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are women who are forced to work under the pressure of inadequate breaks and
impossible targets.

Workers working under the burden of inadequate breaks and impossible targets

Rupa Kumari (name changed), a resident of Uttar Pradesh, working in the Manesar
warehouse, shares, ‘We have to pack 150 items in an hour. We get written feedback
even on small mistakes or time spent moving from one department to another. After
three feedbacks, our ID is blocked and we are barred from working again in an
Amazon warehouse across the country. Every month, we get a salary of Rs 10,088
and if we work without taking any leave, we get an incentive of Rs 3250. | am
currently working as a part-time (alpha worker) and get Rs 614 daily.’

The workers further shared that the targets for inbound and outbound departments
are different. But amid the scorching heat in the last few months, the workers
working in Amazon warehouses say that it has become difficult to meet the given
target. ‘Even though it’s too much heat, the target has been increased so much that
we are working under immense pressure. Earlier the target was to get 80 thousand
items stored and packed by the workers, but just the day before yesterday, they
made 1 lakh 20 thousand items stored by us. To meet the target, we are told that no
one should talk to anyone or sit on the floor. During a 10-hour shift, we get two half-
hour breaks, in which about 15 minutes are spent in standing in the queue and going
through the security check. Often there is so much pressure while packing for Prime,
that it is difficult for me to even go to the washroom. Even if | go, | get negative
feedback. We have complained to the manager about the heat but no action was
taken,” Rupa told FII while sharing how difficult it is for them to meet ever-increasing
targets.

Around 1500 employees work at the Manesar warehouse in shifts. A major problem
here is that there is no proper arrangement for ventilation or cooling. As per the
workers, in case of an accident, they are given first aid for a few minutes and Dolo
tablets. Pawan Kumar (name changed), another worker at Amazon’s Manesar
warehouse says, ‘My work entails unloading items. There is so much pressure that it
becomes difficult for us to go to the washroom. We get stomach pain but nobody
cares for our plight. Even availing of the washroom during lunch break is difficult. We
work in shifts of 10 hours while standing all along. | have to walk around 5-7
kilometers but in other departments, we have to walk 20 to 25 kilometres.’

Are the labour laws being followed?

In terms of employment share in India, 83 percent of the workforce is employed in
the unorganised sector and 17 percent people work in the organised sector. 92.4
percent of the workers in the economy are informal, that is, they do not have any
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written contract, paid leave and other benefits. Even in the organised sector, 9.8
percent are informal workers, which shows the level of outsourcing. Informal workers
are those workers who do not have any written contract, paid leave, health benefits
or social security.

Regarding the working conditions in Amazon, AIWA convener Dharmendra Kumar
says, ‘The work arrangement, condition, meagre salary, long shift hours, and
compliance with labour laws are old systemic issues. It is a big international
company, so they keep employees under the Employees State Insurance
Corporation and Employees Provident Fund, but it recruits via third-party vendors
and therefore the responsibility lies with the vendor. They pay minimum wages but
according to the Factory Act, employers cannot make workers work for more than 48
hours a week. The Factory Act says that if workers are working overtime, they
should be paid double their wages. There is no job security here either.’

In our country, such a large number of people are working in the unorganised sector.
Working in such big companies seems tempting in itself. But talking about the
problems in Amazon’s warehouse, Ravi Kumar (name changed), a resident of Uttar
Pradesh, working in the Manesar warehouse, says, ‘Amazon provides health
facilities under the Employees State Insurance Corporation. But we do not get it
immediately after the appointment. We have to keep asking for this too. The roofs in
these warehouses are made of tin. Therefore, the heat is even more. There are no
fans in the dock. We feel like fainting. They prohibit us from sitting or using the toilet
during work. If we raise these issues, they put us on the block list or force us to
resign.’

The roofs in these warehouses are made of tin. Therefore, the heat is even more.
There are no fans in the dock. We feel like fainting. They prohibit us from sitting or
using the toilet during work. If we raise these issues, they put us on the block list or
force us to resign

Ravi Kumar, Amazon worker

Protective gear is also important for employees in such warehouses. When asked
about this, Ravi says, ‘The workers who work in the dock are given bright coloured
jackets and gloves. Once while unloading, my finger got stuck in the conveyor belt. |
was bleeding. But when | went for medical support, they gave me Dolo and ORS.
There is no such arrangement for accidents. The nearest hospital from this
warehouse in Manesar is 20 km away and the one where we can get treatment
under the ESIC is 25 km away.’
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Amazon’s response to the issue

After Feminism in India contacted the company on the issues, the company issued a
statement. ‘We continue to investigate these claims, but to be clear, we’d never
make these kinds of requests on our employees and associates as part of standard
business practice. If we discovered an incident such as the one that's been alleged,
we’'d immediately put a stop to it and take appropriate action. The safety and well-
being of our employees and associates is our top priority. We're confident the
infrastructure and facilities at our fulfilment centers are industry-leading, and
designed to ensure a safe and comfortable working environment. All our buildings
have heat index monitoring devices and we constantly monitor temperature changes,
especially during summer months. If we do find increasing heat or humidity inside
our buildings, then our teams take action to provide comfortable working conditions,
including temporarily suspending work. We have cooling measures in all our
buildings, including ventilation systems, fans, and spot coolers. We provide adequate
provision of water and hydration, as well as regularly scheduled rest breaks in a
cooler environment, and we ensure additional breaks when temperatures are high.
Employees and associates are free to take informal breaks throughout their shifts to
use the restroom, get water, or talk to a manager or HR’, read the statement.

Earlier, the AIWA had submitted a memorandum to the Ministry of Labour and
Employment to take immediate measures for the safety of all warehouse workers
and to the National Disaster Management Authority to implement comprehensive
measures to protect the health and well-being of workers amid extreme heat in the
last few months. Noticeably, the 2018 International Labour Organisation (ILO) report
states that 82 percent of the total working women in the country are concentrated in
the informal sector. The e-Shram national database as of March 22 shows that
women contribute more than men to the total workforce in the unorganised sector.
Women comprise more than 52 percent of the total 287 million registered
unorganised workers in our country.

According to the employees, occupational health is the basic requirement of safety
that must be met to work in extreme heat. According to Section 44 (subsections 1
and 2) of the Factories Act, 1948, all employers are responsible for providing
adequate seating arrangements for workers who work continuously in a standing
position. However, working in these places is not their choice but a compulsion. The
government therefore must find a permanent solution for those working in the
unorganised and informal sectors in the country.
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Hooch tragedy: Human rights panel's notice to chief secretary,
Tamil Nadu top cop

https://www.indiatoday.in/amp/india/tamil-nadu/story/kallakurichi-hooch-tragedy-
nhrc-tamil-nadu-chief-secretary-dgp-death-toll-2558116-2024-06-26

The commission has issued notices to Tamil Nadu's Chief Secretary and the
Director-General of Police asking for a detailed report on the Kallakurichi hooch
tragedy within one week.

The National Human Rights Commission (NHRC) has taken suo-moto cognisance of
the deaths related to the consumption of spurious liquor in Tamil Nadu's Kallakurichi
district.

The commission has issued notices to the Chief Secretary and the Director-General
of Police asking for a detailed report on the Kallakurichi hooch tragedy within one
week.

A total of 59 people lost their lives after consuming the toxic liquor in Karunapuram
village on June 18.

“The Commission observes states have exclusive power to regulate the production,
manufacture, possession, transport, purchase, and sale of intoxicating liquors,” an
official release from the NHRC reads.

According to the statement, the report from the authorities should include the status
of the FIR, action against delinquent officers, treatment of the victims, and the status
of the disbursement of compensation to the aggrieved families.

The NHRC has also taken media reports on the incident under consideration. The
Commission observed that the contents of the news reports, if true, “raise a serious
issue of violation of the right to life of the victims."
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Kallakurichi Hooch Tragedy: Death Toll Now At 59; NHRC Issues
Notice To Tamil Nadu Govt, DGP | Latest Updates

https://www.outlookindia.com/national/kallakurichi-hooch-tragedy-nhrc-notice-tamil-
nadu-govt-police-chief-aiadmk-dmk-latest-updates

Notices have been issued to the chief secretary and DGP of Tamil Nadu, seeking a
detail report within one week, the statement added.

The death toll in the Kallakurichi hooch tragedy rose to 59 on Tuesday, the district
administration said. Meanwhile, a total of 156 people are undergoing treatment
across hospitals.

A total of 223 patients were admitted to the four hospitals -- Kallakurichi Government
Medical College hospital, JIPMER hospital, Government Mohan Kumaramangalam
college and hospital, and Government Villupuram Medical college and hospital --
after consuming illicit liquor, which allegedly contained methanol in it.

AIADMK leaders had also hit out at the DMK-led government in the state over the
hooch tragedy

KALLAKURICHI HOOCH TRAGEDY | LATEST UPDATES
NHRC Issues Notice To Tamil Nadu Govt

The National Human Rights Commission on Tuesday issued notices to the Tamil
Nadu government and the Director General of Police (DGP) in connection with the
hooch tragedy in Kallakurichi district, seeking a report within a week.

The NHRC, in a statement, said that it has taken suo motu cognisance of a media
report that several people lost their lives after consuming spurious liquor in
Kallakurichi.

It was reported that a large number of people including women are undergoing
treatment in hospitals and some of them are in a serious condition. The NHRC noted
that if the news reports are true, then it raises a serious violation of the right to life of
the victims.

The exclusive power of regulating the production, manufacturing, possession,
transportation, purchase and sale of liquor lies with the states.
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Accordingly, notices have been issued to the chief secretary and DGP of Tamil
Nadu, seeking a detail report within one week, the statement added.

It said that the report is expected to comprise of the status of the FIR, the medical
treatment of the victims who are hospitalised and the status of compensation
disbursement to the affected families by the state government.

The commission has also asked for details of the action taken against "delinquent
officers responsible for the tragedy", it said.

AIADMK MLAs Suspended From Assembly

Amid ruckus over the hooch tragedy in the Tamil Nadu Legislative Assembly,
Speaker M Appavu on Tuesday suspended AIADMK MLAs for one business day.

The opposition leaders had created ¢ chaos in the house by demanding for an
extensive discussion on the Kallakurichi spurious liquor case.

Notably, DMK Minister KN Nehru had asked for the suspension of AIADMK MLAs for
the whole session. However, Chief Minister MK Stalin intervened and said that
another chance can be given to the opposition leaders, requesting an one day
suspension for the leaders.

Stalin also said that the opposition leaders were doing so to "divert the attention of
the people", adding that he had given a detailed explanation of the tragedy in the
attention motion.

Death Toll Rises To 59

The death toll in the Kallakurichi hooch tragedy rose to 59 on Tuesday, officials said.
So far 32 persons have died at the Government Kallakurichi Medical College and
Hospital, 20 at the Government Mohan Kumaramangalam Medical College and
Hospital in Salem, 4 at Government Villupuram Medical College and Hospital while
three at Puducherry's JIPMER.

A total of 156 people are undergoing treatment at these four hospitals with one
another person at the Royapetta Hospital in Chennai.
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AIADMK Leader Alleged Involvement Of Top Leaders In Case

Earlier, AIADMK leader D Jayakumar slammed the Stalin-led government over the
tragedy. He alleged that many top leaders were involved in the case and that is why
the state government did not transfer the case to the CBI.

"Why is the case not being transferred to CBI? They are scared that if the CBI
investigates, many top leaders of the ruling government will be caught. They formed
a one-man commission. What is the use of that? That is just for the sake of it. Such a
commission will dilute the real issue," Jayakumar was cited as saying by news
agency ANI.

He also alleged that the DMK government failed to maintain the law and order
situation in the state, saying that illicit liquor and drugs were very open in the state.
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Hooch tragedy: NHRC issues notices to Tamil Nadu govt, DGP

https://indianexpress.com/article/india/hooch-tragedy-nhrc-notices-tamil-nadu-
govt-dgp-9414626/

https://www.msn.com/en-in/news/India/hooch-tragedy-nhrc-issues-notices-to-tamil-
nadu-govt-dgp/ar-BB1oRrZk?ocid=hpmsn

Notices have been issued to the chief secretary and the director general of police of
Tamil Nadu, seeking a detailed report within one week

The National Human Rights Commission (NHRC) on Tuesday said it has issued
notices to the Tamil Nadu government and police chief in connection with the hooch
tragedy in Kallakurichi district and sought a report in a week.

Till Monday, 58 people had died in the district after consuming illicit liquor. As many
as 219 people have been admitted to various hospitals.

In a statement, the NHRC said it has taken suo motu cognisance of a media report
that several people lost their lives after consuming spurious liquor in Kallakurichi.

Reportedly, a large number of people including women are under treatment in
hospitals and some of them are in critical condition. The content of the news report, if
true, raises a serious issue of violation of the right to life of the victims, it said.

States have the exclusive power to regulate the production, manufacturing,
possession, transportation, purchase and sale of liquor.

Accordingly, notices have been issued to the chief secretary and the director general
of police of Tamil Nadu, seeking a detailed report within one week, the statement
said.

The report is expected to include the status of the FIR, the medical treatment of the
victims who are hospitalised and the status of disbursement of the compensation to
the aggrieved families by the state government, it said.

The commission also sought details of action taken against “delinquent officers
responsible for the tragedy”, the statement said.
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NHRC Demands Report on Kallakurichi Hooch Tragedy

https://www.devdiscourse.com/article/law-order/2995124-nhrc-demands-report-on-
kallakurichi-hooch-tragedy

The NHRC has issued notices to the Tamil Nadu government and police chief
regarding the Kallakurichi hooch tragedy, seeking a report in a week. The incident
has resulted in 58 deaths and many hospitalizations due to illicit liquor consumption.

The National Human Rights Commission (NHRC) on Tuesday issued notices to the
Tamil Nadu government and police chief in the wake of the hooch tragedy in
Kallakurichi district, demanding a report within a week.

As of Monday, the death toll had risen to 58, with 219 individuals hospitalized due to
the consumption of illicit liquor. According to the NHRC, several victims, including
women, remain in critical condition, highlighting a grave violation of their right to life if
the media reports are accurate.

The commission has directed the state's chief secretary and director general of
police to provide a detailed report covering the status of the FIR, medical treatment
of the hospitalized victims, and compensation disbursement to the families affected.
An inquiry has been ordered by the state government, and actions against
responsible officials are expected.
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NHRC notice to J'khand over negligence in care of two patients at
Dhanbad hospital

https://health.economictimes.indiatimes.com/news/policy/nhrc-notice-to-jkhand-over-
negligence-in-care-of-two-patients-at-dhanbad-hospital/111262042

The NHRC has taken "suo motu cognisance of a media report that two unknown
mentally ill patients were not being provided any medical treatment by the doctors at
the government-run Shaheed Nirmal Mahto Medical College Hospital in Dhanbad",
the statement said.

New Delhi, The NHRC on Tuesday said it has issued a notice to the Jharkhand
government over reports of alleged negligence in care of two "mentally ill patients"
who were lying unattended on the floor of a government-run hospital in Dhanbad. In
a statement, the National Human Rights Commission has observed that the content
of the media report, if true, raises a serious issue of violation of the right to life and
dignity of the patients.The NHRC has taken "suo motu cognisance of a media report
that two unknown mentally ill patients were not being provided any medical treatment
by the doctors at the government-run Shaheed Nirmal Mahto Medical College
Hospital in Dhanbad", the statement said.

The media report also carried pictures of the helpless patients "lying without clothes
on the floor". Reportedly, the superintendent of the hospital has stated that there are
no doctors available to "treat mentally ill patients". The hospital staff provide food to
them in polythene bags, the statement said.Accordingly, the NHRC has issued
notice to the chief secretary of the Jharkahnd government, seeking detailed report
within one week, it said.The report should include the steps taken and proposed to
be taken by the hospital management to improve the situation at the hospital so that
the patients approaching the medical facility are treated with dignity and not denied
medical care, it said.

The human rights panel said it would also like to know the present status of the
medical treatment being provided to both the patients.According to the media report,
carried on June 21, a temporary partition has been created in a verandah between
the high dependency units and geriatric wards and named as a ward for abandoned
or unknown patients. The medical superintendent reportedly stated that there is a
shortage of staff and things can work for these patients only if some NGO takes care
of them, the NHRC added.
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NHRC Issues Notice Over Negligence in Care of Mentally Ill Patients

https://www.devdiscourse.com/article/health/2995040-nhrc-issues-notice-over-
negligence-in-care-of-mentally-ill-patients

The NHRC has issued a notice to the Jharkhand government regarding alleged
negligence in treating two mentally ill patients at a government hospital in Dhanbad.
The patients were found lying unattended on the floor, sparking concerns about their
right to life and dignity.

The National Human Rights Commission (NHRC) has taken a significant step by
issuing a notice to the Jharkhand government following reports of severe negligence
in the care of two mentally ill patients. These individuals were discovered lying
unattended on the floor of a government-run hospital in Dhanbad.

A statement from the NHRC indicated that if the media reports are accurate, this
situation represents a grave violation of the patients' right to life and dignity. The
commission has taken 'suo motu cognisance' of the claims, highlighting that the
mentally ill patients were not receiving any medical treatment at the Shaheed Nirmal
Mahto Medical College Hospital in Dhanbad.

The media also published images showing the patients without clothes and
neglected on the hospital floor. The hospital superintendent admitted to a lack of
available doctors to treat mentally ill patients, acknowledging that staff resort to
serving food in polythene bags.

In response, the NHRC has demanded a detailed report from the Jharkhand
government within a week. This report should outline both the steps already taken
and those proposed to enhance patient care and ensure their dignity is upheld.
Furthermore, the NHRC seeks current information on the medical treatment provided
to the affected patients.

A June 21 media report revealed that a temporary partition has been set up between
high dependency units and geriatric wards, serving as a makeshift ward for
abandoned patients. According to the hospital's medical superintendent, the situation
is exacerbated by staff shortages and can only improve if NGO intervention occurs.
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Retired IFS Officer Bharat Lal gets one year extension as NHRC
Secretary General

https://apacnewsnetwork.com/2024/06/retired-ifs-officer-bharat-lal-gets-one-year-
extension-as-nhrc-secretary-general/

New Delhi: Bharat Lal, a retired senior officer of the Indian Forest Services (IFS), has
been granted an additional year as the secretary-general of the National Human
Rights Commission (NHRC)-India.

The Cabinet’'s Appointments Committee announced an extension of tenure that will
last for one year after June 30, 2024, or until further directives. Mr. Lal, a Gujarat
cadre officer from the 1988 batch, has been employed on a contract basis by the
Government of India since 2023 to serve at the NHRC as a secretary with pay and
rank.

The order said that Lal's term as secretary general of the NHRC has been extended
“in the rank and pay of Secretary to the Government of India on contract basis for a
period of one year after 30.06.2024 by the Appointments Committee of the Cabinet”
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Kallakurichi hooch tragedy: NHRC issues notices to T.N. Chief
Secretary, Director-General of Police

https://www.thehindu.com/news/national/tamil-nadu/kallakurichi-hooch-tragedy-nhrc-
issues-notices-to-tn-chief-secretary-director-general-of-police/article68331200.ece

The NHRC has called for details about the status of the FIR, action taken against
delinquent officers and compensation given to bereaved families; the report is to be
submitted within a week

Taking suo motu cognisance of the deaths due to the consumption of spurious liquor
in Kallakurichi district in Tamil Nadu, the National Human Rights Commission
(NHRC) has issued notices to the Chief Secretary and the Director-General of Police
calling for a detailed report over the incident within a week.The Commission
observes States have exclusive power to regulate the production, manufacture,
possession, transport, purchase and sale of intoxicating liquors,” an official release
from the NHRC said. The report from authorities was to include the status of the FIR,
action against delinquent officers, treatment of the victims and the status of
disbursement of compensation to the aggrieved families.

The NHRC has taken cognisance of media reports over the incident. The
Commission observed that the contents of the news reports, if true, “raise a serious
issue of violation of the right to life of the victims”, it said.
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NHRC directs Odisha to pay Rs 4 lakh compensation to woman for
medical negligence

https://assamtribune.com/health-and-fithess/track-trace-eliminate-illegal-tobacco-
trade-control-unrecorded-alcohol-who-1541571?infinitescroll=1

Bhubaneswar, June 24: The National Human Rights Commission (NHRC) on
Monday directed the Odisha government to pay Rs 4 lakh compensation to a woman
patient who suffered serious complications due to grave medical negligence by an
Ayush doctor deployed at the Community Health Centre in Keonjhar district in 2022.

It has also directed the Chief Secretary to submit the compliance report within six
weeks. "The Government of Odisha through its Chief Secretary, is recommended to
release Rs 4,00,000 to the victim Gurubari Mahanta, wife of Pradeep Patel of
Sendkap in Keonjhar Sadar block, and submit the compliance report along with the
proof of payment to the Commission within six weeks," reads the order.

The state government, in its reply to the apex rights body, has agreed to the
suggestion regarding the deduction of the compensation amount from the salary of
the erring Ayush doctor, Ashok Kumar Sahoo.

The Chief District Medical Officer, Keonjhar, in an inquiry report, stated that as per
the guidelines of the state government, the Ayush doctor should have referred the
woman to the Keonjhar district hospital, which is just 12 km away from Padmapur,
after providing basic treatment. The woman who experienced profuse bleeding after
the delivery of her baby girl was admitted to the CHC, Padmapur on August 13,
2022, and the doctor, instead of referring her to the Keonjhar DHH, allegedly stitched
her urinary bladder.

"Repairing of extensive tears in the vagina, including anal tear, is beyond the
capacity of an Ayush doctor but Dr Sahoo ventured stitching without assessing the
gravity of the situation and without realising the follow-up complications," the order
noted.
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Kallakurichi hooch tragedy: NHRC takes suo moto cognizance of
death of 47 people, seeks report within one week

https://newsable.asianetnews.com/india/kallakurichi-hooch-tragedy-nhrc-takes-suo-
moto-cognizance-of-death-of-47-people-seeks-report-within-one-week-snt-sfmgkp

The National Human Rights Commission (NHRC), India on Tuesday took suo motu
cognizance of a media report that more than 47 people lost life after consuming
spurious liquor in Kallakurichi district, Tamil Nadu.

In response to the tragic incident in Kallakurichi district, Tamil Nadu, where more
than 47 lives were reportedly lost due to consumption of spurious liquor, the National
Human Rights Commission (NHRC) of India on Tuesday took suo motu cognizance
of the matter and sought a detailed report within one week from the Tamil Nadu
government's Chief Secretary and the Director General of Police.

"The Commission has observed that the contents of the news report, if true, raise a
serious issue of violation of the right to life of the victims. The States have exclusive
power to regulate the production, manufacture, possession, transport, purchase, and
sale of intoxicating liquors. Accordingly, it has issued notices to the Chief Secretary
and the Director General of Police, Government of Tamil Nadu calling for a detailed
report within one week," the NHRC said.

"The report is expected to include the status of the FIR, the medical treatment of the
victims who are hospitalized and the status of disbursement of the compensation to
the aggrieved families by the State Government. The Commission would also like to
know about the action taken against the delinquent officers, responsible for the
tragedy," it further stated.

On Monday, a delegation from the Bharatiya Janata Party (BJP), led by its state
chief K Annamalai, met Tamil Nadu Governor RN Ravi to demand a CBI (Central
Bureau of Investigation) probe into the incident. Annamalai expressed concern over
the loss of lives and accused the state government, particularly the Prohibition and
Excise Minister S Muthusamy, of negligence in controlling the sale of illicit liquor in
the region.

"Due to this carelessness of the DMK government, we have lost 60 lives to illicit
arrack in Kallakurichi. Today, we met Governor RN Ravi seeking a CBI enquiry to
probe who is behind the sale of illicit arrack," Annamalai said in a post on X.

The BJP delegation highlighted their dissatisfaction with Chief Minister M K Stalin's
response to the tragedy and urged Governor RN Ravi to direct the state government
to take swift action against those responsible. Former Tamil Nadu BJP chief
Tamilisai Soundararajan was also part of the delegation seeking justice for the
victims and their families.

AIADMK general secretary Edappadi K Palaniswami also called upon CM Stalin to
provide a detailed explanation regarding the recent spurious liquor tragedy in
Kallakurichi.
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Speaking during a massive state-wide protest against the DMK-led government on
Monday, Palaniswami emphasized the urgency for the Chief Minister to address the
public outcry and chaotic scenes arising from the illicit production and distribution of
liquor.

"Just as one can'’t stop the wind, the DMK can’t prevent the AIADMK members nor
the turbulence in people’s minds over the hooch tragedy," Palaniswami, clad in a
black shirt, said.

He claimed that his party members were obstructed from participating in peaceful
democratic protests throughout the state. Furthermore, the stage set up in
Kallakurichi for the event was dismantled, allegedly in an attempt to thwart the
opposition party's efforts to address the issue.

Similar protests, aimed at demanding Stalin's resignation, took place in several
district headquarters. In Chennai, the protest was spearheaded by former state
Minister D Jayakumar.
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Hooch tragedy: NHRC issues notices to Tamil Nadu govt, DGP

https://economictimes.indiatimes.com/news/india/hooch-tragedy-nhrc-issues-notices-
to-tamil-nadu-govt-dgp/articleshow/111255926.cms?from=mdr

The NHRC on Tuesday said it has issued notices to the Tamil Nadu government and
police chief in connection with the hooch tragedy in Kallakurichi district and sought a
report in a week. The death toll in the Kallakurichi hooch tragedy climbed to 58 on
Monday. As many as 219 people have been admitted to various hospitals.

In a statement, the National Human Rights Commission (NHRC) said it has taken
suo motu cognisance of a media report that several people lost their lives after
"consuming spurious liquor" in Kallakurichi.

Reportedly, a large number of people including women are under treatment in
hospitals and some of them are in critical condition. The content of the news report, if
true, raises a serious issue of violation of the right to life of the victims, it said.

States have the exclusive power to regulate the production, manufacture,
possession, transport, purchase and sale of intoxicating liquors.
Accordingly, notices have been issued to the chief secretary and the director general
of police of Tamil Nadu, seeking a detailed report within one week, the statement
said.
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NHRC issues notice to Tamil Nadu govt, DGP over hooch tragedy in
Kallakurichi district: Officials

https://www.deccanchronicle.com/nation/nhrc-issues-notice-to-tamil-nadu-govt-dgp-
over-hooch-tragedy-in-kallakurichi-district-officials-900772

NHRC issues notice to Tamil Nadu govt, DGP over hooch tragedy in Kallakurichi
district: Officials

Health officials interact with locals after the recent liquor tragedy, in Kallakurichi,
Friday, June 21, 2024. The toll in the Kallakurichi hooch tragedy rose to 47 and the
condition of at least 30 people is critical, the Tamil Nadu government said on Friday.
(PTI Photo/R Senthilkumar)

New Delhi: The National Human Rights Commission (NHRC) has taken suo motu
cognizance of a media report on the deaths of people after consuming spurious
liquor in Kallakurichi district, Tamil Nadu. Reportedly, a large number of people,
including women, are under treatment in hospitals, some of whom are in critical
condition.

Referring to a media report in this regard, the NHRC has issued notices to the Chief
Secretary and the Director General of Police, Government of Tamil Nadu, calling for
a detailed report within one week. The Commission has observed that the contents
of the news report, if true, raise a serious issue of violation of the right to life of the
victims. It said that the States have exclusive power to regulate the production,
manufacture, possession, transport, purchase, and sale of intoxicating liquors.

The Commission expects the report to include the status of the FIR, the medical
treatment of the victims who are hospitalised, and the status of the disbursement of
compensation to the aggrieved families by the state government. The Commission
has also inquired about the action taken against the delinquent officers responsible
for the tragedy.
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NHRC Issues Notices Over Tamil Nadu Hooch Tragedy, Seeks
Report in a Week

https://www.devdiscourse.com/article/law-order/2994693-nhrc-issues-notices-over-
tamil-nadu-hooch-tragedy-seeks-report-in-a-week

The NHRC has issued notices to Tamil Nadu's government and police, demanding a
report within a week on the Kallakurichi hooch tragedy that has claimed 58 lives and
hospitalized 219. The tragedy, labeled a serious violation of the right to life, involved
the consumption of spurious liquor.

The National Human Rights Commission (NHRC) on Tuesday announced that it has
formally issued notices to the Tamil Nadu government and police chief in connection
with the recent hooch tragedy in Kallakurichi district, requesting a detailed report
within one week.

The tragic incident has so far resulted in 58 fatalities, as confirmed by authorities on
Monday, with 219 additional individuals currently receiving medical treatment in
various hospitals.

According to an official NHRC statement, the tragedy has drawn the commission's
attention due to media reports that the deaths resulted from the consumption of
spurious liquor. It highlights a grave concern over the potential violation of the
victims' right to life.

A significant number of those affected are women, and some are reportedly in critical
condition. The alleged circumstances, if validated, spotlight a severe breach of
human rights.

States have exclusive authority to control the production, manufacture, possession,
transport, purchase, and sale of intoxicating liquors. Consequently, the NHRC has
directed the chief secretary and the director general of police of Tamil Nadu to
provide a comprehensive report within a seven-day timeframe.
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Kallakurichi hooch tragedy: NHRC issues notice to Chief Secretary,
DGP; seeks detailed report in a week

https://www.dtnext.in/news/city/kallakurichi-hooch-tragedy-nhrc-issues-notice-to-
chief-secretary-dgp-seeks-detailed-report-in-a-week-791834

The report should have status of the FIR, condition of those hospitalised, and
compensation disbursed; and action against officials responsible

chennai: Taking suo motu congisance of media reports about Kallakurichi hooch
tragedy, the National Human Rights Commission (NHRC) issued notices to the Chief
Secretary and the Head of Tamil Nadu Police Force seeking a detailed report within
one week."The report is expected to include the status of the FIR, the medical
treatment of the victims who are hospitalised and the status of disbursement of the
compensation to the aggrieved families by the State government. The Commission
would also like to know about the action taken against the delinquent officers,
responsible for the tragedy," it said.The commission said that the news reports, if
true, raises a serious issue of violation of the right to life of the victims. "The states
have exclusive power to regulate the production, manufacture, possession,
transport, purchase, and sale of intoxicating liquors," it pointed out.The panel also
took note of reports that the Tamil Nadu government has ordered a thorough
investigation in the matter.
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ACC Extends Ex-IFS Bharat Lal’s Tenure As Secy-General Of NHRC
By One Year

https://indianmasterminds.com/news/acc-extends-ex-ifs-bharat-lals-tenure-as-secy-
general-of-nhrc-by-one-year-89455/

As per a circular issued by the Department of Personnel and Training (DoPT) on
June 24th, Mr. Bharat Lal’s (1988-batch retired IFS officer) tenure as the Secretary
General of the National Human Rights Commission (NHRC) was extended by one
year beyond June 30th, 2024, by the Appointments Committee of Cabinet.
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Senior Bureaucrat Bharat Lal Gets One Year Extension As NHRC
Secretary General

https://indianpsu.com/senior-bureaucrat-bharat-lal-gets-one-year-extension-as-nhrc-
secretary-general/

Lal is a 1988 batch (retired) Indian Forest Service officer of the Gujarat cadre

Senior bureaucrat Bharat Lal has been given a one Yyar extension as
NHRC Secretary General. He was appointed to this post in June last
year. The order to this effect is given below for the benefit of the viewers
of www.indianpsu.com —
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NHRC takes suo motu cognisance in Tamil Nadu hooch tragedy,
issues notices to Chief Secy & DGP

https://www.news9live.com/state/tamil-nadu/nhrc-takes-suo-motu-cognisance-in-
tamil-nadu-hooch-tragedy-issues-notices-to-chief-secy-dgp-2592167

The National Human Rights Commission (NHRC) has issued notices to the Chief
Secretary and the Director-General of Police calling for a detailed report over the
incident within a week.

Tamil Nadu’sKallakurichi district. issues notices to the Chief Secretary and the
Director-General of Police calling for a detailed report within one week. As many as
59 people lost their lives after consuming spurious liquor at Karunapuram village on
June 22 in Kallakurichi.

Over 100 people, including women, are under treatment in various hospitals, some
of whom are in critical condition.Meanwhile, the death toll in Kallakurichi hooch
tragedy district rose to 60 with one more person losing his life at the Government
Mohan Kumaramangalam Medical College and Hospital in Salem on Monday, June
25, today.
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Kallakurichi Hooch Tragedy: Death Toll Rises To 59, NHRC Issues
Notice To Tamil Nadu Govt

https://english.jagran.com/india/kallakurichi-hooch-tragedy-death-toll-rises-to-59-
nhrc-issues-notice-to-tamil-nadu-govt-10169390

The NHRC issued notices to the Tamil Nadu government and police over the
Kallakurichi hooch tragedy, seeking a report within a week. With 59 deaths and over
200 hospitalisations, the NHRC cited a potential rights violation

Kallakurichi Hooch Tragedy: The National Human Rights Commission (NHRC), on
Tuesday, issued notices to the Tamil Nadu government and police chief in
connection with the hooch tragedy in Kallakurichi district and sought a report in a
week. As of Tuesday, the death toll from the hooch tragedy has risen to 59, with over
200 people currently hospitalised.In a statement, the NHRC stated that it had taken
suo motu cognizance of media reports indicating that several people had died after
consuming spurious liquor in Kallakurichi. According to these reports, a significant
number of people including women are receiving treatment in hospitals with some in
critical condition, it said.

The NHRC stressed that if the reports are accurate, it highlights a grave violation of
the victims' right to life. It noted that states have exclusive authority to regulate the
production, manufacture, possession, transport, purchase, and sale of intoxicating
liquors. Accordingly, notices have been issued to the chief secretary and the director
general of police of Tamil Nadu, seeking a detailed report within one week, the
statement said.

Hooch Tragedy: Opposition Hits Out At DMK Govt

Earlier, AIADMK leader D Jayakumar criticised the DMK-led Tamil Nadu government
over the hooch tragedy. He alleged that several high-ranking officials were involved
in the matter, which was why the state government refrained from transferring the
case to the CBI.

"Why is the case not being transferred to CBI? They are scared that if the CBI
investigates, many top leaders of the ruling government will be caught. They formed
a one-man commission. What is the use of that? That is just for the sake of it. Such a
commission will dilute the real issue," Jayakumar said as quoted by news agency
ANI.
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Hooch tragedy: Human rights panel's notice to chief secretary,
Tamil Nadu top cop

https://www.msn.com/en-in/news/India/hooch-tragedy-human-rights-panel-s-notice-
to-chief-secretary-tamil-nadu-top-cop/ar-BB1o0SHXv

The National Human Rights Commission (NHRC) has taken suo-moto cognisance of
the deaths related to the consumption of spurious liquor in Tamil Nadu's Kallakurichi
district.

The commission has issued notices to the Chief Secretary and the Director-General
of Police asking for a detailed report on the Kallakurichi hooch tragedy within one
week

A total of 59 people lost their lives after consuming the toxic liquor in Karunapuram
village on June 18.

"The Commission observes states have exclusive power to regulate the production,
manufacture, possession, transport, purchase, and sale of intoxicating liquors," an
official release from the NHRC reads.

According to the statement, the report from the authorities should include the status
of the FIR, action against delinquent officers, treatment of the victims, and the status
of the disbursement of compensation to the aggrieved families.

The NHRC has also taken media reports on the incident under consideration. The
Commission observed that the contents of the news reports, if true, "raise a serious
issue of violation of the right to life of the victims."
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Hooch tragedy: NHRC issues notices to Tamil Nadu govt, DGP

https://www.msn.com/en-in/news/India/hooch-tragedy-nhrc-issues-notices-to-tamil-
nadu-govt-dgp/ar-BB1oRrZk?ocid=HPCDHP

New Delhi, Jun 25 (PTl) The NHRC on Tuesday said it has issued notices to the
Tamil Nadu government and police chief in connection with the hooch tragedy in
Kallakurichi district and sought a report in a week.

Till Monday, 58 people had died in the district after consuming illicit liquor. As many
as 219 people have been admitted to various hospitals

In a statement, the National Human Rights Commission (NHRC) said it has taken
suo motu cognisance of a media report that several people lost their lives after
consuming spurious liquor in Kallakurichi.

Reportedly, a large number of people including women are under treatment in
hospitals and some of them are in critical condition. The content of the news report, if
true, raises a serious issue of violation of the right to life of the victims, it said.

States have the exclusive power to regulate the production, manufacturing,
possession, transportation, purchase and sale of liquor.

Accordingly, notices have been issued to the chief secretary and the director general
of police of Tamil Nadu, seeking a detailed report within one week, the statement
said.

The report is expected to include the status of the FIR, the medical treatment of the
victims who are hospitalised and the status of disbursement of the compensation to
the aggrieved families by the state government, it said.

The commission also sought details of action taken against "delinquent officers
responsible for the tragedy", the statement said.

The state government has ordered a probe into the incident.
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Hooch tragedy: Human rights panel's notice to chief secretary,
Tamil Nadu top cop

https://www.indiatoday.in/india/tamil-nadu/story/kallakurichi-hooch-tragedy-nhrc-
tamil-nadu-chief-secretary-dgp-death-toll-2558116-2024-06-26

The commission has issued notices to Tamil Nadu's Chief Secretary and the
Director-General of Police asking for a detailed report on the Kallakurichi hooch
tragedy within one week.

The National Human Rights Commission (NHRC) has taken suo-moto cognisance of
the deaths related to the consumption of spurious liquor in Tamil Nadu's Kallakurichi
district.

The commission has issued notices to the Chief Secretary and the Director-General
of Police asking for a detailed report on the Kallakurichi hooch tragedy within one
week.

A total of 59 people lost their lives after consuming the toxic liquor in Karunapuram
village on June 18.

“The Commission observes states have exclusive power to regulate the production,
manufacture, possession, transport, purchase, and sale of intoxicating liquors,” an
official release from the NHRC reads.

According to the statement, the report from the authorities should include the status
of the FIR, action against delinquent officers, treatment of the victims, and the status
of the disbursement of compensation to the aggrieved families.

The NHRC has also taken media reports on the incident under consideration. The
Commission observed that the contents of the news reports, if true, “raise a serious
issue of violation of the right to life of the victims."
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Hooch tragedy: NHRC issues notices to Tamil Nadu govt,
DGP

https://www.ptinews.com/story/national/hooch-tragedy-nhrc-issues-notices-to-
tamil-nadu-govt-dgp/1608584

NEW DELHI: The NHRC on Tuesday said it has issued notices to the Tamil
Nadu government and police chief in connection with the hooch tragedy in
Kallakurichi district and sought a report in a week.

The death toll in the Kallakurichi hooch tragedy climbed to 58 on Monday. As
many as 219 people have been admitted to various hospitals.

In a statement, the National Human Rights Commission (NHRC) said it has
taken suo motu cognisance of a media report that several people lost their
lives after "consuming spurious liquor" in Kallakurichi.



ARGUS ENGLISH, Online, 26.6.2024

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

NHRC directs Odisha to pay Rs 4 lakh compensation to woman for
medical negligence

https://argusenglish.in/article/odisha/nhrc-directs-odisha-to-pay-rs-4-lakh-
compensation-to-woman-for-medical-negligence

Bhubaneswar, June 24: The National Human Rights Commission (NHRC) on
Monday directed the Odisha government to pay Rs 4 lakh compensation to a woman
patient who suffered serious complications due to grave medical negligence by an
Ayush doctor deployed at the Community Health Centre in Keonjhar district in 2022.

It has also directed the Chief Secretary to submit the compliance report within six
weeks.

"The Government of Odisha through its Chief Secretary, is recommended to release
Rs 4,00,000 to the victim Gurubari Mahanta, wife of Pradeep Patel of Sendkap in
Keonjhar Sadar block, and submit the compliance report along with the proof of
payment to the Commission within six weeks," reads the order.

The state government, in its reply to the apex rights body, has agreed to the
suggestion regarding the deduction of the compensation amount from the salary of
the erring Ayush doctor, Ashok Kumar Sahoo.

The Chief District Medical Officer, Keonjhar, in an inquiry report, stated that as per
the guidelines of the state government, the Ayush doctor should have referred the
woman to the Keonjhar district hospital, which is just 12 km away from Padmapur,
after providing basic treatment. The woman who experienced profuse bleeding after
the delivery of her baby girl was admitted to the CHC, Padmapur on August 13,
2022, and the doctor, instead of referring her to the Keonjhar DHH, allegedly stitched
her urinary bladder.

"Repairing of extensive tears in the vagina, including anal tear, is beyond the
capacity of an Ayush doctor but Dr Sahoo ventured stitching without assessing the
gravity of the situation and without realising the follow-up complications," the order
noted.
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Hooch tragedy: NHRC issues notices to Tamil Nadu govt, DGP

https://www.deccanherald.com/india/tamil-nadu/hooch-tragedy-nhrc-issues-notices-
to-tamil-nadu-govt-dgp-3079894

The death toll in the Kallakurichi hooch tragedy climbed to 58 on Monday. As many
as 219 people have been admitted to various hospitals.

New Delhi: The NHRC on Tuesday said it has issued notices to the Tamil Nadu
government and police chief in connection with the hooch tragedy in Kallakurichi
district and sought a report in a week.

The death toll in the Kallakurichi hooch tragedy climbed to 58 on Monday. As many
as 219 people have been admitted to various hospitals.In a statement, the National
Human Rights Commission (NHRC) said it has taken suo motu cognisance of a
media report that several people lost their lives after "consuming spurious liquor" in
Kallakurichi.

Reportedly, a large number of people including women are under treatment in
hospitals and some of them are in critical condition. The content of the news report, if
true, raises a serious issue of violation of the right to life of the victims, it said.States
have the exclusive power to regulate the production, manufacture, possession,
transport, purchase and sale of intoxicating liquors.Accordingly, notices have been
issued to the chief secretary and the director general of police of Tamil Nadu,
seeking a detailed report within one week, the statement said.
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Tamil Nadu Hooch Tragedy: Death Toll Rises To 59; AIADMK
Demands CBI Probe

https://www.freepressjournal.in/india/tamil-nadu-hooch-tragedy-death-toll-rises-to-59-
aiadmk-demands-cbi-probe

Opposition AIADMK MLAs have escalated their criticism in the Legislative Assembly,
leading to their eviction for raising concerns about the mishandling of the crisis by
the ruling DMK government.

Chennai: In the aftermath of the Kallakurichi hooch tragedy that has claimed 59 lives
so far, Tamil Nadu continues to grapple with the devastating consequences of
methanol-laced liquor consumption. The latest casualty was reported on Tuesday,
further underscoring the severity of the situation.

Opposition AIADMK MLAs Escalate Their Criticism

Opposition AIADMK MLAs have escalated their criticism in the Legislative Assembly,
leading to their eviction for raising concerns about the mishandling of the crisis by
the ruling DMK government.

Later in the day, AIADMK's parliamentarians and legislators, led by general secretary
Edappadi K Palaniswami, convened to urge Governor R N Ravi to declare a “failure
of the constitutional machinery” in Tamil Nadu due to the hooch tragedy.

During their meeting at the Raj Bhavan in Chennai, the AIADMK delegation pressed
Governor Ravi to highlight this issue in his report to President Droupadi Murmu and
the Home Ministry.

Palaniswami, accompanied by senior party leaders emphasised the demand for a
Central Bureau of Investigation (CBI) probe into the incident. He cited concerns over
the independence and efficacy of the state police under the current administration.

"The police and all agencies of the Tamil Nadu police are mere puppets in the hands
of the present government,” Palaniswami stated, advocating for an impartial
investigation into the tragedy which he claimed had implications beyond state
borders.

National Human Rights Commission Takes Suo Motu Cognisance
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Simultaneously, the National Human Rights Commission (NHRC) has taken suo
motu cognisance of the deaths caused by the consumption of illicit liquor in
Kallakurichi district. Issuing notices to the Chief Secretary and the Director-General
of Police, the NHRC demanded a comprehensive report within a week. The
Commission expressed concern over potential violations of the victims’ right to life,
stressing the need for accountability regarding police actions, victim treatment, and
compensation distribution.

“The contents of the news reports, if accurate, raise serious issues about the right to
life of the victims,” the NHRC remarked in an official statement.
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NHRC Asks Odisha Govt To Pay Rs 4 Lakh Compensation To
Woman For Medical Negligence

https://odishabhaskar.in/national/nhrc-asks-odisha-govt-to-pay-rs-4-lakh-
compensation-to-woman-for-medical-negligence-844 34/

Bhubaneswar: The National Human Rights Commission (NHRC) has directed the
Odisha government to pay Rs four lakh compensation to a female patient who had to
undergo serious complications due to alleged medical negligence by an Ayush
doctor posted at a Community Health Centre in Keonjhar district in 2022.

The Commission directed the Chief Secretary of Odisha to submit the compliance
report within six weeks.

“The Government of Odisha through its Chief Secretary, is recommended to release
Rs 4,00,000 to the victim Gurubari Mahanta, wife of Pradeep Patel of Sendkap in
Keonjhar Sadar block, and submit the compliance report along with the proof of
payment to the Commission within six weeks,” IANS quoted the NHRC order as
saying.

The state government, in its reply to the apex rights body, has agreed to the
suggestion regarding the deduction of the compensation amount from the salary of
the erring Ayush doctor, Ashok Kumar Sahoo.

The Chief District Medical Officer, Keonjhar, in an inquiry report, stated that as per
the guidelines of the state government, the Ayush doctor should have referred the
woman to the Keonjhar district hospital, which is just 12 km away from Padmapur,
after providing basic treatment.

The woman suffered extreme bleeding after the delivery of her baby girl. She was
admitted to the CHC, Padmapur on August 13, 2022. The Ayush doctor posted
there, instead of referring her to the Keonjhar DHH, allegedly stitched her urinary
bladder.

“Repairing of extensive tears in the vagina, including anal tear, is beyond the
capacity of an Ayush doctor but Dr Sahoo ventured stitching without assessing the
gravity of the situation and without realising the follow-up complications,” the order of
the NHRC stated.
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NHRC Directs Odisha Govt To Pay Rs 4 Lakh Compensation To
Woman For Medical Negligence

https://odishabytes.com/nhrc-directs-odisha-govt-to-pay-rs-4-lakh-compensation-to-
woman-for-medical-negligence/#gooqgle vignette

Bhubaneswar: The National Human Rights Commission (NHRC) has directed the
Odisha government to pay Rs four lakh compensation to a woman patient who
suffered serious complications due to alleged medical negligence by an Ayush
doctor deployed at a Community Health Centre in Keonjhar district in 2022.

The Commission has also directed the Chief Secretary to submit the compliance
report within six weeks.

“The Government of Odisha through its Chief Secretary, is recommended to release
Rs 4,00,000 to the victim Gurubari Mahanta, wife of Pradeep Patel of Sendkap in
Keonjhar Sadar block, and submit the compliance report along with the proof of
payment to the Commission within six weeks,” IANS quoted the NHRC order as
saying.

The state government, in its reply to the apex rights body, has agreed to the
suggestion regarding the deduction of the compensation amount from the salary of
the erring Ayush doctor, Ashok Kumar Sahoo.

The Chief District Medical Officer, Keonjhar, in an inquiry report, stated that as per
the guidelines of the state government, the Ayush doctor should have referred the
woman to the Keonjhar district hospital, which is just 12 km away from Padmapur,
after providing basic treatment.

The woman who experienced profuse bleeding after the delivery of her baby girl was
admitted to the CHC, Padmapur on August 13, 2022, and the doctor, instead of
referring her to the Keonjhar DHH, allegedly stitched her urinary bladder.

“‘Repairing of extensive tears in the vagina, including anal tear, is beyond the
capacity of an Ayush doctor but Dr Sahoo ventured stitching without assessing the
gravity of the situation and without realising the follow-up complications,” the order
noted.
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IRHRT AT H B2 TR 7 U8 A {S, NHRC A SIRTS IBR Bl
VT Fifew

https://www.msn.com/hi-
in/news/iharkhand/%E0%A4%B8%E0%A4%B0%E0%A4%95-%E0%A4%B0-
%E0%A4%85%E0%A4%B8%E0%A5%8D %E0%A4%AA%E0%AAL%AA-
%E0%A4%B2-%E0%A4%AE %E0%A5%87 %E0%A4%82-
%E0%A4%AB%E0%A4%B0%E0%A5%8D%E0%A4%B6-
%E0%A4%AA%E0%A4%B0-
%E0%A4%A8%E0%A4%82%E0%A4%97%E 0%A5%87-
%E0%A4%AA%E0%A4%A1%E0%A4%BC%E0%A5%87-
%E0%A4%A5%E0%A5%87-%E0%A4%AE %E0%A4%B0-%E0%A4%9IC-nhrc-
%E0%A4%A8%E0%A5%87-%E0%A4%9ID-
%E0%A4%B0%E0%A4%96%E0%A4%82%E0%A4%A1-
%E0%A4%B8%E0%A4%B0%E 0%A4%95-%E0%A4%B0-%E0%A4%95-
%E0%A4%AD%E0%A5%87 %E0%A4%9C-%E 0%A4 %A8-%E0%A4%9F -
%E0%A4%B8/ar-BB10RATO

P AMATYBR SN = FICAR DI Byl b IT UG &b Th WHRI RUA &
BYf R AENRY U8 AFRS ©Y J FHR g TS & ITIR H ST ATRars! o e
R IRES WHR I Aed IR a1 31 T 99 #, AP AHaIISR SH1ART 3 Hgl
fo MfEa o TR Bt IEER 3R T 8 Ot T8 TSN & Sftad S & SIfIBR 3R T
BT I §

I H HBT1 1§ b AP AHAIUSR AR = HST T WeR W Wal: W o g
9 TR H §arT T & e B wele e vgal fafesen meTideney e sruard §
fofrc®! gRT AFR® U ¥ §ER <1 ARGl &1 Hig SUAR ol a] BT S X867 AT
TR A WS o aaR it off S f571 Sust & By W U ¥ Hiid IR W 3Udid &
3fefterd - H5T ¢ [ TFRe ¥U I iR TR & SUIR & o &1y ffeds Iudas
T2t 7 AFAIYGR N 4 JRTS WHR & T Ffad DI FIfed TR} R Th
T & Wi fawqa fard w31
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AFAIYPR MTART 3 ) A1 & STl A ATRATe] Pl ddb? RS
IRBR Bl Aifeq Aol

https://www.ibc24.in/country/nhrc-issues-notice-to-jharkhand-government-over-
negligence-in-treatment-of-two-patients-2580490.html

Tt fawett, 25 S (HTST) AT AFAIIER ST A HIAAR B 68l [ 39 4-d1g &
TF IR SRUAA & BRI IR Ay IS “HHRG €U 3 T0R &) Te & SuaR §
HIUT ATIRATE! B! WeR W IRES DR BT ey SR} fbar B

T& 99 H, AP AFAIISR TN A 551 b e o R ot ol oFR I 3 dl
g Aol & Sfia oiH & 3IfIPR 3R M o1 I g

ST H B8 1 8 b AP AFTIRIBR SanT = “HIf$a1 &1 @ek W Wa: HH foran g1
9 GR | 911 1 {6 ¢-aTe § Weie fAda Hed! fafean gerfaened ud sruara o
ffper! gRT AFRe U 3 SR 31 78S &) B8 SUR HodT 78! ST o T&T 1l
TR H 7S o a4+ 2t S “fomr Bust & wf R UL ¥ | T IR R 3Rudd &
3itfterss 7 weT § f ArRie w0 @ R wiiel & IR & fou #18 fafeds
Iud el B

RIS AMATIDR AN 4 FRES WBR & HB Hiwd Bl Ay ST HR Th WG &
iR faega fard wft B
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WgRIdl IRTE B18: NHRC A AfHTATg IRGR-YRRT T &t Hell
ifes; faurauT o srarsg® A fasar g

https://www.amarujala.com/india-news/hooch-tragedy-nhrc-issues-notices-to-tamil-
nadu-govit-dgp-2024-06-25

Hooch tragedy: TAUTSRY! A T 99 | &gl foh I dealp iR | sreielt TRTE UH
I H3 AN Bt Aid 811 9 et Hifsar Ruid &1 g3 forn g1 aiganstt afga st S &
TN T BT IR TR SROATE! H 3aTol 9 381 8 3R 378 9 $§ &1 grad 1HR 3
ST AATMIBR STANT (TTTISHRE A Heengied! fored # Sreiel ITe A48T & aied
# dftrerig TR 3R Yerg U ol ifeq R} fbar 31 AN 3 379 U 8 b
HieR Raré A 81 @Wwﬁﬁﬁwﬂﬁwmﬁﬁ 58 AT &t Tid g bt 2|
219 it b1 faftre et & Helf v T B

3TN A T 99 H Hgl [ IT deangpid! H sfeiel TRIE U ¥ &g Al &1 Jd
T ¥ g1 Hifgar RUid &1 91 foran 31 Afgensi Aigd <t e # @Rl &1 Hid dR
TR 3RS H TS 9 W8T § 3R 370 J $8 &1 glad 1R 81 3R TWeR el g al
et & ofiaT & SHfIPR S Ieere &1 THR gg1 ISa1 3|

I H g1 71 o Iod] & U IRTE P I, AT, FHeol, URasH, TRl 3R [t
& fafafid A &1 faRiy wifda 81 398 o) %g1 T § o affiemTg & ey afed ok
e HRTHGRIS ! e IR 3R T g0 & Uik Raid @t v g1 Ruic & rufiast
! fufa, srgdra & Hdf difsdr & Rifrdr ITaR ik I HWNH%GHT@N’I%H
TRaR) B Goras & faRu 3 Ry e 81 9dt 21 399 o) a1 T § S s
ﬁW%WﬂWW%WaﬁﬂéWﬁwmﬁwwélw
WER 3 91 FT o1 F F e U &

aftreTg faurawT: sEmsge Jew ve e & ferg feifaa

IR, ARG faumayr & fauel sy & Il ! giHl &3 o ol U fad &

forg Fcifad o fear man| faueht Texg ueeTe & SR Jediel IRTE His & g, &I

I3Td §U BH R g A | T T WifeH A dhel arg faamn fo 9ad ugd 81 39

En%*%ﬁ%wﬁmaww%s%ﬁm%mw%mmwmm
|

e = SRIG @ 3 g faueh uret v & gfaifom mfafafee & fo g ok
S HId ey BT 40 H I 40 e Siid- SR dffemrg § 9t 39 e siiam ik
Jg) &1 THHE Wie R BRI Siid & =T Te) U1 &1 ]
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Wedidl IR HiS: NHRC A AffdArg ReR-YR v &t del
ifes; faumrauT ° sratsg® A fovar g

https://headtopics.com/in/23322361235223699476-54783641
https://www.hindusthansamachar.in/Encyc/2024/6/25/NHRC-Notice-Tamilnadu.php

TATIIRA A U@ U § &gl o 307 deargpivdl § Fgeiell IRE T4 & &5

@ Bt W g1 | et Hifsar R o1 w3 R 81 Afgensi afga st e &

gﬁﬁmﬁwﬁvwmﬁmaﬁm%eﬁ?mﬁﬁwaﬁmﬁm
|

RS AHAMUBR RN 3 Healigid! o H SgLicl M€ A & oy H g
WHR R Yo TE B Alfed IR bl g1 ST = 379 T 8% & Hier Raie A
21 JHaR & fora & STesialt IR 9 & 58 AN &t 1id g1 gt 21 219 A &1 faftra
SRydTat H Hlf S T g1 AN A Uh 991 § gl o ST SHeargp il & Srgdie
YIRS T FH3 AT S A o 9 Jar Hifsar Ruid &1 ¥5m formn 31 afgarst wfgd
S e H AN T HiYd AR TR SRTdra...

fifsat & fafredt ITER 3R I WBR FI 3R F Hifgd uRkar) & Garas & faavor
! T <M B Tl g1 SH 3T &gl 1 § foh ST A ! & forier ard
SRIBINTT P RIATH Pt T8 HRATS BT Wi fITRUT AT B 1 I50 WBR 7 Ul &l id &
3eer o €1 afiieTg faur gy ssgs Yew s fod & fou fefaa 3w, aftrarg
ey ¥ fquelt smEH® & Yowdl &1 €M B & oY U fo & fore fdifad o=
foar o) fauelh Yo usdTa & SR Sedieh TRE His &...
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Wedidl IR HiS: NHRC A AffdArg ReR-YR v &t del
ifes; faumrauT ° sratsg® A fovar g

https://www.amarujala.com/amp/india-news/hooch-tragedy-nhrc-issues-notices-to-
tamil-nadu-govt-dgp-2024-06-25

Hooch tragedy: TIUHSRE 7 Teh 99 H HgT o 3T HearpiRdl H STetel IRTE T
J FHs ATl &I Wid 81 q Fa1 Hifsar Kuié o1 I3 feran g1 Afgansit aftd st e o
AT BT BT TR TR 3R H TS 9 6T § 3R 370 J $© &1 glad 1R ]

P AHAMIBR AN (TILESRAT) 4 Deenpiat e # Sgicl W 4G & Joy
IPE WBR 3R ey T 1 ey I 5o 81 ST 3 379 U g & iR Raid
R 81 GHaR 9% fora # Sesiel IR1e 0 § 58 AN &1 Hid &) gt 219 @ &1 faftm
srearat o Yeff e Bl

TN A Th §9H | Fal {6 Iq HearpiRa H ofedtel IR IH F &3 all of dJid
B A ! Hifsar Ruié o1 99 forn 31 Afgenstt wfed sgt @ # Al &1 $Rd dR
TR RYATA! H Il 9 8T § R I8 4 $3 DI grad 1R g1 SR TaR et g o
fifsal & ofiaq & HRIHR & Ieera &1 TR geT Isar g

FUH H o8l 71 P I F U IR & IAred, AT, wel, uRag, Wiie 3R fawt
& fafafid 37 @t faRiy feda 81 39H om &gt T © for afffarTg & g ufa iR
G HeIHERIe & Afcd SRt R U 8 o Hiar RUic Afft 75 g1 Ruic & urufies
ot fUfS, srmara # wdf difsal & fRfear IR 3R Is0 WeR @) 3R difsd
aRaRY & ganast & fadRor &1 fRufY NfHa g Tavdt 81 ST 3 Fgl T § o5 sman
J AE & R T SHfIGTRTT & Raars @t 718 Sars &1 Ht faaRur #im g1 T
PR 3 g1 Bt 9 & 3w T g

aftreTg fauraun: e E Wew U@ fa7 & forg feifea

IR, AHTHTG faumdr o faueht srasge & ol &I §H &+ & e T fad &
forg feifad o= faar man faueht gew usea & RE S IRT His & e, &
33Id §U I AR 5 U1 TAH3 THSb e A gl aig e f 9 ugd gl 39
e R foWR ¥ 989 aR g1 ¢ | I8 AN & d1¢ WPHR & gRT 31T 7Y HeHl ol
1t forem faram|

TwIfer 3 3R @ fo g faueht urdf wea o giaifsa nfafafer & foa § iR
SH® Hid T3 B 40 H ¥ 40 e Sfid ok afraarg & @it 39 e Sfiam sk
ggoRl 31 THAH Hic R g1Rid Siid &I U1 9g! U1 a1 5|
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New Delhi : TAUTSR 7 dfiaqrg § Sgdidl IRE A g3 Al &
ara | 9™ foear Aifes

https://indiagroundreport.com/new-delhi-nhrc-issued-notice-in-the-case-of-deaths-
due-to-poisonous-liquor-in-tamil-nadu/

=I§ fewt :(New Delhi) TI'QW AFAYHR AR (National Human Rights
Commission) (TUTRT) A UG & HealPpiRd! ford T Sexid! IRE 4iH 4 47 9
3fYH AT BT IH M & AHS HI IJH Ad T TG WMBR & G Ifea 3R
gferg FEIHGR® B! Ay SRt B T Jwig & HieR fawga Rui At g1 gratifes st
I6 3T IRTE B U I JdD! BT 3BT 59 UgT T ¢ |

FHeAHRAT | §U U H & TSl &1 A HearpiRd!, Jad, faeRme iR g8 &
TS UTTAS 3R & fAfid TRSRT Ruaral H fhar S @1 7| I WPHR A 39 JAHd |
fagd oig & omex fou €1 Heagpdl § gU Ueanhd ¥ &id dR R afgensii afgd
IS T H AT BT SRTaral H 3Tt 9d Y87 8, o0 ¥ $% 3t grad THR 3

3{TONT BT He © fob Toal & Uy TRfich IR1E & Iares, i, s, uRagH, i
3R faet &1 fafafid e &1 fadiy 2ifad g1 rog ¥ 7t 78 RO § Twengem &
fufa, srara & wadf difsdl & Riferc STER SR I50 R gRT Hifsd uRar) &
Hama & faarur &1 Rufd sam & e a1 mar @1 3T a8 Wt S e ® 3w
et & forg SieR anft st ieal & fRaars oar SRaTs &t 18 87




DIVYA HIMACHAL, Online, 26.6.2024
Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN

RIGHTS COMMISSION
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https://www.divyahimachal.com/2024/06/human-rights-commission-takes-care-of-
widows/

gAfdare ar shtaarft @ieq 3t swg@ fauansi o Sugad ekl 3 SrsT ST
T1feu | faare fawa g1 ot fRufa & fawar #) snyge & dte &1 fAwew g

T H AP Jyar faaw w=mn w1 Iga AFaeR ST 3 23 S & gd 8
faearsii & fod & W ugd o1 onft a &R e favarsii ot I0en o ot W& |, Afep
39 I8 THa Tl gl 3ft 12 S DI TITFSRE! A fayarsit & AHaTieR] & SREl
R Rt SRt far g1 fauar afgarsit & T Hear R IR HRd g THuheREt A
3O IR H &g, Il 3R g MR TR §RT HRAT & 1T 10 THE &1 3R 3=
UM IR &M Higd b 81 378 3% IR UgaM GxdTas 18 BT, U] o1
fImr iR TER@E, YUl a% Ugd, U Wi J I50d gH o AT 3R 0T F JRa,
DI fIB™ &7 Trae™ 3R W SeifawT db ugd, S s iR faxiia wda
I Ugd, W GEHTE, T3 3R ITAsdT, AFRNIS Wed, Gad 3eid Jedd,
fRIf3a faearet & gei & IR | SeT 9igd 174! aieaHl § 9ig S Rig Reflara
gRT 09 fagar (WRemr iR WaRwEnd) fadue-2015 ot e g1 AFafeR SmanT =
Hiel Td o1 fIe Harer 3R Gaifdrd faymi &) +ff Terre < R 6 9 oo deagel iR
fagarsi o forg Tuft WHRY T[51 &1 T Blpd Scre¥ [ | T4t & 1y Higell Td a1
faepT HaTerT R R TR R U A Bl A1 1 Ry &) 71 7, S 37 3nemf 3R
TR} BT GRIHR WA, HARSH 3R B famr gaursit afgd 3g o fRufa ot AR
Hfl, difes 3= JoAR 3R faxfta Tadar v & | Aee fBrd 9o | st § faearsit
& U HATUBR! SIS BT Y Thd RISH! YUTell & H1FH § 39 db Uga-l
gFfEd %A & fou we1 T ]|

TSR 5 TR ORT @R B aRIHdT ST HeQY &1, Hifdb 391 ol b
faerar Aiganst &1 3u= ufd &1 WA & HaATeTS Tahe & 3], 3R B 3G Al
H1 W T AT usdl &, o I SRR, 8y, ggt a% o ey &1 JeaH
1t A B 1 TSR & HeNfed WRAAd & e 2011 S SUET & AR
YR & fayarsi &1 $a e 5.6 HRIS o | fayar afgamsif & R 3u= ufd 3t gg
& 91¢ Ga B! ¢@UTA B & T SIS fean SIdr g1 3+ uRaR! ¥ yaie Jgrdr 3R
fariTa ad=rdr &1 HH & BRI 3¢ TS Y SH-YTHT R 1 91T 8, T8 adb b I8
3{THT TR BISHR S TRI/3MYA H TRV A4 & AT TR g1 Usal 5| FReRar 3R
el SH & HRU 3! R 3R Hf WR1a g1 oirclt 1 R & ganfass vl ford &
Uoh fayar Uply &1 713+ fohan seen St fagarsii &t are1si & oy toha Ras®t & &4
" B R o | Gt snygl o1 faear ey o doitexur gRfEa fosar e aut a8
e forar S o6 37H eman § sifdes i 7 811 srmafed TrawiAe iR sl smsael
A 3R 3P MU g+ arett Jeft faearsf & SR HTe g9 ofF 16y, difd 3¢
faftra Arersil & Ay i foeu o1 g | fauarsii &1 Iferd ugarmu Sudsy T,
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dTfds o A3 BT ATH 3T Job a1 fadTrg USipRor U0 o 3{UTd § 36 S dfd
7 a1 S| HTL TERdl UeH dRd 3% HUBR & IR H I8 SNTEwdl Ul HRb
ARl & ISTIRISR & P DI HUBR & Ifad SR B G B3l 3 4,
3o feredt vhome (TAsmsuad) S fRien srdeal & Aifed ©A 1 Uar &3, dife
3= foitg Trerdr wfied 0 ¥ &0 gt werdr < o1 9% |

YT [ 3R 3MyH faearstt &1 Uicied HRA 3R 35 1AM U™ I & o R
R-WBRT WS & WY PRt o= Johd o fauarsft # WRINR iR Iemfiaar o
@R W8 gl JHg S & foIT UieTied =1, Heifdd Toifd! 1 g8 gRfdd &=
f @it faearst & U wemwEt -4 Ao & Sfavid afadiTd S @ |1, AFkiE
TR TR 3R TGHTA D1 ATl arelt faearaf & forg faviy SayTd &1 g
B S TRY 3R A% GUR & e 11 STHT AT SHFHArTS!, AT 3R
e faemerat # fayarstt & I 3R srgyal & IUTANT &I Nfed &A1, difes I
IERT Pt UG i b SR 9= & S | gig 81 Top | YAdarg a1 shia-areft Wiei
D Tog@ fAUarsil &1 Iugad TRl § Sitel ST aifet| faarg a1 ddy fawd gF a1
gf a1 gelt 1 TG B oA 1 RUfS A faear & fomn fonsht 73 shoaiearar & Siseg o
e &1 fawed 11 1T g WMBR fAyar gAfdarg & foe diser dierrsit & dgd
faare & fow Iuged o=RIAY W Iua BT bl 81 IS fauarstt @ gavm
e & foIu Iugad 1A &1 SMawaHdl 3, O 5 Tt uy1 & Raars w1 faearsi
BT ST TBR 31 T[51 gRT TRATGY dRid ¥ foban o1 a1fee | a8 FRifsrd faearsii
& Qfa-Rarmll iR M1 & TR fHar ST ARTI 3er Y SR S ) A
TSIl UEH o’ & it IR W et iR forar faftre Jar witreszor @ e
IRY| afe 3mawaes g1 at Yaradl $iR TR fAral § iRemr yeH e fARIfda faearait
D NG 3R IoFifas mfafaftdl & v o1 & o diafea fear S =nfeul
TRAAS § fb HERTY & SRIAT TR & GRM faear Ty 39e &1 o= & T agd
99T TG = g YT Taitel § HeRTY # ofa i fopeit Afgen & ufd &1 Hid gt &, ol
faear g3 Aiear & W e IR O, 7 gfeqi dist St iR 7 8 pHFH-Rigr Uie
S |

39 IR $T TP FHer Hl AgRIY WHR A Usd 9d IR a1 g1 I3 B goR|
TR § 39 ISR B an R T 2 oR AW g varadt & oft an) s ¥ R
TSI HRIHATst 3R UaTd Taw) & SRR SIRT 8| I8 SHiarer o Mar 7 of %
T g1 IR 918 WA BISSRM, Ul A 3P SRS & 9y fiwelt # g 'R W
ST feran o &1 Smior fbam uT| eIy  fyerar wut el siicrem & et +f
ORI AfgaTe Tl § 1 39 StiaieRa Afgarsii & forg ST &t R Ue didhd SR
mélwﬁsﬂaﬁwmﬁqﬁa%ﬂwwaﬁﬁw%Wmﬁaﬂm
S TR AHST ¥ SN F U HT W a1 21 Ryar vt Rk siftme ¥
T RiT Y THTTSRE R SR IR 7 W $_a 5 HeT 2 R fearsh ¥ o
o gftad= @M & il I8 U 9gd 98! Usd & FoR 89 Tadh! Afehd IR AR HRaM i
fe=n & vy &A1 91fay, drfds dl guT &t arg fayar gt off sfag™r o1 1d 81 |
IR ST ¥ fFdeH fovan § fs =t & T ot SiteT S =nfeT o6 ufa &6t did & a1




DIVYA HIMACHAL, Online, 26.6.2024

Page No. 0, Size:(0)cms X (0)cms.

faear gs Afea & AT STeRA A IR oMY, = (Sl dret od iR = g 3% Y
31 TS &1 dis IdeR fbar || (o)




PRINT, Online, 26.6.2024

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

SEdell TR FTEHT : TR 7 affieqrg TROR iR U= &
et &) ey ot faran

https://hindi.theprint.in/india/%E0%A4%9C%E0%A4%B9%E0%A4 %B0%E0%AS5%8
0%E0%A4%B2%E0%A5%80-
%E0%A4%B6%E0%A4%B0%E0%A4%BE%EQ0%A4%AC-

% E0%A4%B9%E0%A4%BE%EQ0%A4%A6%EQ%A4%B8%EQ%A4%BE-

% E0%A4%8F %E0%A4%A8%EQ0%A4%8F %E0%A4%9A%E0%A4%86%E0%A4%B
0/701045/

Tt fee, 25 S (HTHT) BT AHATISR SHTART = GG IRBR IR TS F g™
TRIHCRI® B AT SR R I & Heaipixd! fora | g4 STgeiell INE gled | Uh
e & Hiar KUl <7 & o g1 81 3MaNT A Ueh 99 § S9! SHBRI ¢l

AHETg & BNl STesial IR AGl § A dTdl &1 ST FiHaR & 58 8l 78,
e 39 Wifsd 219 3= A &1 et & faftet sregarat o yff w=rar man g

ST AFAIIPR SR (TTTASIRE 9911 SIRT R Hgl b 39 Hifsar # mdt 34
TR W Wd: G foran § {6 seargpial 7 oedeh IRe 67 & 918 w3 Al &t ofF
e T ot

g # TRI gad F gl 71 ¢ b Hd U F Afgarst g9 gt e # o

SRl B el € 3R I8 W $3 B g1ad D ¢ | AT 3 gl for THER RUie 3t
arft, afe v 8, d a8 uuifad @il & Sffa oiF & ISR &1 I 7|

I & U SRl IRME P IATEH, Hool, galTs, WRie R fAp! $ A% &1 fadw
AABR B

IO H HET AT R, “3Hd: dHeHTg P T Jid Td gy HeTRe e o Afeq ok 3
% gure § fawga Ruid aae &t w81




UDAI PUR KIRAN, Online, 26.6.2024
Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN

RIGHTS COMMISSIO N

TATIIRA A affrarg § Wediell IRTT | g5 didl & Avd 8 ARy
T Aifew

https://udaipurkiran.in/nhrc-issues-notice-in-case-of-deaths-due-to-poisonous-liquor-
in-tamil-nadu/

New Delhi, 25 ST (Udaipur Kiran) . 81 AMAII®GR AN (TTTISRT) 7 Tamil
Nadu & dHeaipidl ford T Siediel *R1E WA F 47 T 3ifed dRT Tt I S o TTHed
%1 Y A §Y Tamil Nadu TRSR & TH IRIG 3R Police HRINCRIE &I Aifed Skt
IR U Iure & HiaR fawga Ko Anft 3. graife eondt oo 30 wRe & R § gae! &
3T ST 59 Ugd IHI 3.

FHeAHRAT | §U U H & TSl &1 A HearpiRd!, Jad, faeRme iR g8 &
TARHNTHS IR & fAfHe TRHRT RgdTal | fdhar S IeT YT, State government = 39
A § fqd ofer & e AU §. PeaipiRel # gU yerhA § $Rd 4k W Afgarsi
Ifed ISt Tear & arTl o1 SRuaral § Sars 9d 87 8, o d ¥ $6 &1 grad TR 3.

3TN &1 HeT § fob sl & U A=Al YIRS & Iadre, fafn, weol, aRagH, T
eﬁ?%ﬁﬁﬁﬁuﬁamﬁaﬁﬁ@uﬁ%wﬁnﬁﬂﬁﬁqﬁﬁﬁm Information
Report P fUfA, srgaa & ll?ffﬂ’l%?ﬁ ¥ Rafea IR 3R State government gRI
Hfed gRaRY &I g3 & IaRur &) fRURY d & T Fe1 Tar 8. 3mawT ug +ff S
e & b 39 ANE & oy TgR Gt siimTival & RaeTe o HRaTs 31 75 67
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Gandhinagar : H3d @Td P fAWR, FATIATYT &) TAgIAR § fire
Tl g e a9y

https://jantaserishta.com/local/gujarat/gandhinagar-bharat-lal-gets-extension-
kailashnathan-may-get-more-time-in-nhrc-3348193

ToRTd Gujarat : HRd IWHR Government of India = TI'QTC[ HAHAISR  STANT-
TAUISRYT & TgNfd & U § ToRld Hex & Jal-gd Meuhuy HRd ard &l
PG Th AR ¥ & faw g7 faar 81 vymHaR Wg Ak 3 W Frdea & fou
UEHR T80T HRd g1 PR HS & YAIHGd SMSUITH 3felld Gad i 79 A1 a8 AP
R&T ARHR-TALIT & =0 § fix ¥ fAgad faani

fOpr dienat & Ofed & IR R ORI Bex & RerR Uy W& s &1 off 76 Ir@
& fo SIeRT fged foran T B, HeRATNE & U SR Tanie e o e war B,
2013 ¥ @A Ug ¥ JdIHgd gU SUESll & T U dd T Seuid &
FARERA 71 98 F T1 39 T@IE & 3fd H 30T 1137 fFR T 8 w7 81 Saip
Tartghi & a1e dfder Fgfamal te oy & forg 81t &, df

HARA A 3T I DI ST & 30T Fgal SY & HRUT WGE Bl THR I Gad dA
ST o ! A, FHIY AIBIHT TG b B8 HeH, T 9H1-2024 Th [GEIR Hi &1
I TG 81 9@ 99 e H URd WHR § Ue & 91¢ Udh Jal-ga SMeued, rsuied
3R STSUHTY HI TGS e S XaT 7, df HHA R Aid! 31 HRiReh R e 3

ToR TG AT hRMe! H HATRMIYT Kailashnathan

Wt <nferet €, SFP U 3 axie! ¥ 31t BT 3Hd B1 T ToRId & gEEEl § @R
T € 5 s ) Ierifae ok vemafe fRufy o gfaal ¥ 9 uR urr Wi,
Iod g fr iR fear S Seg § 5 Aldt AR 3 9HaR &1 U4 I
IYTIOT SMETHUY HRd AT & SHATal Jal-gd SMSUTH dU- AR ST i Scierod
-3fTgel BT =D Ug T I1ed & forg 3R «7gT | A G Hgayqul SiR Hag=id
R 8. 3TIE, SRR S TTHSN & T U I & 0 § T 3R fawr fia
THaT 3|




